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Compliance report in pursuant to order dated 09.10.2023 
passed by Hon’ble National Green Tribunal, New Delhi in the 
matter of O.A. No. 336/2023 Pankaj Srivastava Vs Birla 
Carbon India Private Limited. 

1. That it is submitted that the grievance raised in this OA is in 

respect of discharge of untreated black water in the drain 

connected to Renu river by M/s. Birla Carbon Renukoot Plant 

in District Sonbhadra, Uttar Pradesh.   

2. That it is submitted that in compliance of order passed by 

Hon’ble Tribunal on 18.05.2023, the report of the Joint 

Committee was submitted on 11.08.2023. After taking into 

consideration the joint committee report, Hon’ble NGT has 

passed the order dated 09.10.2023. The relevant part of the 

order is as follows :- 

"....... The report mentions that during the visit of the team of officials from UPPCB 

along with Member of Parliament on 22.01.2021, black colour effluent was seen 

flowing into the adjacent drain which is finally meeting the River Son through River 

Renu. It is further stated that the unit was again visited by the joint Committee 

comprising of representatives from CPCB, UPPCB, District Magistrate and that the 

unit was reusing and recycling the treated effluents. However, the team of officials 

had found that there was a bypass arrangement through the boundary wall near 

ETP through which the dark blackish effluent was letting out into the drain outside 

the plant premises. 

3. In the subsequent visit by the Regional Officer, UPPCB on 02.03.2023, the unit 

was found to be complying.  

4. The report further reveals that he Regional Office, UPPCB, Sonbhadra Office vide 

report dated 05.03.2021 had recommended environmental compensation @ of Rs. 

30,000/- per day for the period of 40 days from 22.01.2021 to 02.03.2021 and a 

show cause notice was issued but by order dated 29.11.2022, environmental 

compensation of Rs. 1,20,000/- for violation period of 4 days was imposed 

5. On perusal of the record, it is found that the show cause notice dated 24.03.2021 

clearly mentions about inspection dated 22.01.2021 and default of discharge of 

effluent in the drain, but in the final order dated 29.11.2022 while imposing the 
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environmental compensation for 4 days, the violation noted in the inspection dated 

22.01.2021 has been completely given a go by and has not even been taken note of 

6. We prima-facie do not find sufficient material on record justifying the imposition 

of environmental compensation for four days instead of 40 days from 22.01.2021 to 

02.03.2021 as mentioned in the show cause notice dated 24.03.2021. 

7. Learned Counsel for M/s. Birla Carbon Renukoot Plant seeks two weeks’ time to 

examine this aspect and make her submissions.  

8. Meanwhile, let notice be also issued to the Chief Environment Officer (Circle 2), 

UPPCB who had passed the order dated 29.11.2022. The Registry is directed to take 

appropriate steps to serve the notice."..... 

3. That it is submitted that M/s Birla Carbon India Private Ltd. 

Renukoot Murdhwa, Sonbhadra is engaged in production of 

Carbon Black 6100 MT/Month and by-product Electricity 

Generation-15 MW & Steam Generation-46000 MT/Month 

using raw material Carbon Black Feed Stock, LHSL/LDO, 

Potassium Nitrate, Molasses, Caustic Soda, Hydrochloric 

Acid. The process involves the cracking or pyrolysis of liquid 

hydrocarbon in a limited supply of air to form carbon black 

particles. These particles after a number of further stages of 

formation and treatment take the final pellet form. The water is 

used for domestic and industrial purposes such as 

pelletization, reactor quenching and cooling etc. Total fresh 

water consumption in the production process is 2400 KLD and 

400 KLD treated wastewater is recycled in the process. 

Remaining 2000 KLD water is consumed as make-up water in 

three cooling towers, DM water make-up in power plant and 

for the domestic consumption.  

4. The unit has also provided Effluent Collection Pit of 1514 KL 

capacity for intermediate storage. Settling through Lamella 

clarifier followed by MGF Sand Filtration is the treatment 
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system employed to remove the carbon black particles from 

the effluent. The treatment capacity of the ETP is 250 KLD. 

The treated effluent is completely recycled in the process. The 

recycled water is measured through V-notch and its logbook is 

maintained.  

5. That the unit has also provided STP of capacity 250 KLD for 

treatment of domestic effluent. The primary and secondary 

treatment system followed by two stage filtration units (MGF & 

Activated carbon filters) has been employed for the treatment. 

The treated effluent is used for cooling tower make-up. 

6. That as per the report of Regional Office, UPPCB, Sonbhadra, 

dated 05.03.2021, the Joint inspection by the officials of 

CPCB, District Administration and Regional Office UPPCB 

was done on 09.02.2021. During the inspection the unit was 

found operational and overflow from ETP was observed. It 

was also mentioned in the report dated 05.03.2021 that earlier 

during the visit of the team of officials from UPPCB and 

District Administration along with Hon'ble Member of 

Parliament on 22.01.2021, blackish water was seen flowing 

into the adjacent drain, but no inspection report along with 

analysis report of the said black water was sent by Regional 

Officer after this visit. That it is also submitted that there was 

no mention of any bypass drain from industry in the report 

dated 05.03.2021. The copy of report dated 05.03.2021 is 

enclosed herewith and marked as Annexure No.- 1. 

7. That it is submitted that Regional Office, UPPCB, Sonbhadra 

vide report dated 05.03.2021 had recommended 

environmental compensation @ of Rs. 30,000/- per day for the 
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period of 40 days from 22.01.2021 to 02.03.2021 on the basis 

of inspection done on 09.02.2021. Though, there was no 

mention of any discharge outside the premises from industry 

during inspection dated 02.03.2021, till which environmental 

compensation was recommended. Accordingly a show cause 

notice was issued to the unit on 24.03.2021 for imposition of 

Environmental Compensation by UPPCB @ Rs 30,000/- per 

day for defaulting period. 

8. That it is submitted the industry vide letter dated 14.04.2021 

has informed that industry was visited by Shri Pakorilal 

(Member of Parliament), SDM Dhudhi and Regional Officer, 

UPPCB on 22.01.2021. During the inspection there was no 

Effluent water being discharged outside the factory premises. 

There were certain minor observations related to Plant 

housekeeping only, which have been resolved immediately. 

The unit is having ZLD arrangement along with 

electromagnetic flow meter for measuring recycled water and 

online real data transmission system of effluent water quality 

and quantity to CPCB. In order to give natural justice to project 

proponent, the reply of industry submitted vide letter dated 

14.04.2021 in response to show cause notice dated 

24.03.2021 was considered. The copy of letter dated 

14.04.2021 is enclosed herewith and marked as Annexure 

No. -2. 

9. That it is submitted that after considering the industry letter 

dated 14.04.2023, Regional Officer, Sonbhadra had sent a 

letter dated 15.04.2021 informing that during the visit on 

22.01.2021 and 02.03.2021, no effluent was found being 
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discharged outside the industry, so no effluent sample were 

taken for analysis. During inspection, the industry was directed 

to maintain housekeeping within the industry. Again the unit 

was inspected by CPCB along with officials of regional office 

UPPCB Sonbhadra on 09.02.2021. The leakage near the 

boundary wall at ETP site was found on 09.02.2021. The team 

observed some carbon accumulation near ZLD Plant which 

got accumulated due to plant floor washing. Some dry carbon 

was also observed near the plant boundary wall.  

That on the basis of above facts, Regional Officer, 

Sonbhadra has vide letter dated 15.04.2021 has 

recommended to review the proposal of Environmental 

Compensation sent previously vide letter dated 05.03.2021. 

The copy of letter dated 15.04.2021 is enclosed herewith and 

marked as Annexure No.-3. 

10. That it is submitted that the unit has been inspected time to 

time by Third Party institutes (IT BHU) engaged by CPCB. As 

per the inspection report of Third Party comprising of Prof. of 

IIT BHU done on 27.06.2019, 17.01.2021 and 09.02.2022, 

wherein it has been reported that the unit is having ETP for 

treatment of industrial effluent and STP for treatment of 

domestic effluent. Treated effluent was found fully recycled in 

the process and industry was found maintaining ZLD. The 

copy of report dated 27.06.2019, 17.01.2021 and 09.02.2022 

are enclosed herewith and marked as Annexure No.- 4. 

11. That it is submitted that Committee comprising of officials of 

CPCB, UPPCB and District Administration constituted by 

Hon'ble NGT in the matter of O.A. No. 164 of 2018 Ashwani 
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Kumar Dubey Vs Union of India & Ors. has filed quarterly 

status report to Hon'ble NGT on 09.09.2021. Therein it is 

mentioned that "unit is achieving ZLD for ETP and STP, the 

leakage through boundary wall near ETP fully tapped and unit 

has installed CCTV camera at the said spot and provided the 

footage of random dates which shows that the wastewater 

was not discharging outside the plant boundary". The copy of 

relevant pages of report dated 09.09.2021 is enclosed 

herewith and marked as Annexure No. - 5. 

12. Industry vide letter dated 07.10.2022 have informed that 

during visit on 09.02.2021 the water near boundary wall inside 

the plant reached there, due to road and floor cleaning activity 

inside the plant and near the ZLD plant. However the unit 

recollected the accumulated water and recycled it for the use 

in production process. Industry has also taken observations 

seriously and immediately improved the ZLD plant within four 

days after the joint visit of the officials i.e. by 12.02.2021. 

Industry constructed dike wall and pit near ZLD plant to arrest 

any possible leakage in future. The copy of letter dated 

07.10.2022 is attached herewith and marked as Annexure 

No.-6.  

13. That the industry has also submitted the water quality report of 

the sample collected from adjacent nala at upstream of the 

plant and downstream of the plant on 25.01.2021, 22.02.2021 

and 24.03.2021 done by Laboratory approved from MoEF&CC 

and having ISO-14001:2015, ISO-45001:2018 and ISO 

9001:2015 certification. The reports shows that the water 

quality at adjacent nala was improving at downstream in 
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comparison to upstream of plant, which reveals that the water 

quality of nala is not affected by the industry and it is 

improving naturally. The copy of the analysis reports are 

enclosed herewith and marked as Annexure No.- 7. 

14. That it is submitted that Regional Officer, UPPCB, Sonbhadra 

vide letter dated 25.08.2022 had informed that the unit was 

inspected by the officials of Regional Office, Sonbhadra on 

23.08.2022 and it was found that industry is not discharging 

any effluent outside the premises and maintaining ZLD. Unit 

has made arrangement for collecting overflow water from ETP 

and recycling it back in the process and has made 2 meter 

wide RCC structure in form of walk way near the boundary 

wall from where leakage was observed on 09.02.2021. The 

representation of industry vide letter dated 14.04.2021 and 

30.06.2022 were considered. On the basis of above facts 

Regional Officer, Sonbhadra has recommended for revoking 

the show cause notice issued to industry. The copy of letter 

dated 25.08.2022 is enclosed herewith and marked as 

Annexure No.-8. 

15. That it is submitted that after scrutinizing the facts mentioned 

in Regional Office report dated 15.04.2021 and 

recommendation dated 25.08.2022, Third party inspection 

reports dated 27.06.2019, 17.01.2021 & 09.02.2022 by IIT 

BHU assigned by Central Pollution Control Board confirming 

that the unit is maintaining ZLD and representation of industry 

dated 14.04.2021 & 10.07.2022 in response of show cause 

notice mentioning about taking effective steps for preventing 

any leakage from industry within 04 days of inspection by joint 
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